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cretion and power of the President to
summon Parliament or to dissolve it
In ordinary circumstances, the Parlia-
ment has to be in session for a period
of five years. It is not necessary to
bring in a separate Bill....

Shri Sonavane: Under what article
the President is tp excrcise the power?
Talking offhand does not help.

Shri B. Narayana Rao: This is my
view. T do not have the document
readily available. This is his prero-
gative under the Constitution. The
President has the power to prorogue,
dissolve or call Parliament. If he
wants me to explain the legal po.i-
tion with detailed references to the
relevant articles, I may not be gble
to do it because I have not the docu-
ment with me now.

Be that as it may, what I mean to
suggest is this, that it is rather 1n-
triguing that necessity for such a Bill
was felt at all. The Thirg Parlia-
ment was summoned in Aoril, 1942,
and in normal circumsfances it would
be in exiclence for a period of five
years. But due to certain ecircum.
stances the President is pleased or
the President considers that the new
Parliament should be called into ses-
sion earlier. What he could do with-
in his powers under the Consitution
he did. So I do not know why for
this purpose any Ordiance and a sub-
sequent ennctment wepne considered
necessary. May be 1 am wrong in
my view. But this is what 1 feel.

8hri Krishna Kumar Chatlterjee
(Howrah): The hon, Member who
has just spoken has nnt t{aken into
consideration the fact that an Ordin-
ance was promulgated by the Presi-
dent. That being so. na'urslly a Bill
to replace it has to come before the
House, That Bill has alreardy passed
two stawes. Bo naturally thiq ques-
tion which he has raised should not
have been raised.

Shri Govinda Menon: I wou'd like
% state for the information of the
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hm'f. Member who paised the consti-
tutional question that as soon as
elections are over, it is not open to
the President 1o call the members
who have been ciected by that pro-
cess. Under scetion 73 of the Re-
presentation of the People Act 1951,
Parliament o Assembly has to be
constituted, and that constitution is
effected by a notification by the Elec-
tion Commission. It is that nolifica~
tion that was proposed to be made
sometime in April after all the elec-
tions were over. Since it had to be
done ear'iar, it became necessary to
amend section 73 of the rclevant Act.
What is attempted here is to give
effcct to that amendment,

Shry J. Ahmad (Dhubri): 1 want
:;of speak on this. I am in support

Mr. Deputy-Speaker: No,
No, he has no right to speak now.
The question is:
“That the Bill be passed”,

The motion was adopted,

17.48 hrs.

LAND ACQUISITION (AMEND-
MENT AND VALIDATION) BILL

Tre Minister of State in the Minis-
try of Food. Agricul*nrs, Community
Development and Co-operation (Shrl
Annasahib Sinde): 1 beg to move:

“That the Bill further to amend
the Land Arquisition Act 1894 and
to validate certain acquisition of land
under the said Act, be taken into
consideration"”,

The Land Acquisition Act, 1894, Is
applicable to the whole of India ex-
cept the States of Kerala, Mysore,
Rajasthan and Jammu and Kashmir
which have their own laws on the
subject. For acquisition of land for
a public purpose, the procedure pres-
cribed under the Land Acquisition
Act, 1894, Is that g preli noti-
fication is issued under section 4(1) of
the Act which indicates that a partl



acquisition. The Collector, after hear-
ing these objections, makes a report
to the Government and thereupon
the Government makes one or more
declarations under section 6 in res-
pect of land specifisq in the prelimi-
nary notification stating that such
land is needed for a public purpose
or for a company. In case of large
Pprojects, thig procedure is adopted in
a phased manner and g declaration
under section 8 is published only
when a particular part of the land is
actually needed for the project, whe-
ther for setting up of the plant, deve-
lopment of township, roads and other
ancilary requirements. Here I may
point out that the Act doeg not pre-
cribe any time-limit within which
declaration under section 8 should be

object of the preliminary notification
under section 4(1) is not only to make
it widely known that a particular area
is required, or likely to be required,
for a public purpose gnd to invite
objections, but also to fix a date with
reference to which compensation 1s to
be fixed, The market value at the
date of such notification is taken a2
the guid'ng factor to fix compensa-
tion under section 23 of the Act. This
ig sn essential part of the scheme of
the Act. It takes note of the fact that
as soon az Government’s intention to
acquire any land becomes widely
known, the land prices tend 1o
increase sharply, Even speculation
in land is not unknown, The prelimi-
nary notification under se~tion 4 (1)
therefore has the effect of pegging
thte prices of land. The preliminary
notification is then followed by one
or more declarations under section 6
in accordance with the phasing of the
project in hand

17.55 hre.
(Samx G. S, Damrow in the Chair]

under section 4(1) has been followed
by successive declarations. To lssue
frean preliminary notifications under
section 4(1) would seriousl

i
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en Ordinence was promulgated on tha
:?.Tam.:ll‘l’. In the Bill which

4(1). In case of pending proceedings,
it haa been provided in the Bil] that
nho declaration in respect of any part
of the land covered by the
notification, may be issued
expiry of two years from
mencement of the Ordinance, To re-
lieve the hardship of those owners of
land in whose case there has been a
time-lag of more than years
from the date of preliminary notifica-
tion, it is proposed to make a

sion in the Bill for which I
ing a separate amendment
ment of interest at the rate of 6 per
eent per annum on the compensation.

It will thus be noticed that oppor-
tunity has been taken of the amend-

|
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sures. Further, it hag been the policy
of the Government to avoid acquisi-
tion of good agricultura] land as far
#s possible. There are however in-
stances in which good agriculiural
land has been acquired, resulting in
loss of agricultura] production.

In the past, the Law Commission of
India examined the acheme of the
Land Acquisition Act and made cer-
tain recommendations, More recent-

would like to constitute a Committee
of Members of both Houses to go into
the entire scheme of the principal
Act. Since the gubject is in the Coa=
current List, representatives of vari-
ous States will have to be associated
with such a Committee, To conform
to the Constitutional provisions, it
would also be necessary to associate
legal experts with the Committee, I
would like to give this assurance to

‘The House may consider the Bill in
the light of thig situation,

Mr. Chalrman: Motion moved:

“That the Bill further to amend
the Land Acquisition Act 1884
and to validate certain acquim-
tions of land under the said Act
be taken into consideration.”
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Shrl Dattatraya Kunte (Ko'abo):
8ir, 1 rise to oppose this Bill.

An hon. Member: Let the motion
for circulation be moved Hfrst,

Mr. Chairman: The first motion is
in the name of Mr, Yashpal S:ngh. Is
he here? No. So, it 15 not moved.
Various Memberg have sent in their
motions: Shri Kanwarlal Gupta, Snri
Imam; they are not pr2sent here in
Yashpal Singh, Shri Mochammad
the House; so they are not moved,

18 hrs.

Bhri Dattatraya Kunte: Sir, I rise
to oppose the Bill. I have very pali-
ently heard the hon, Minister, wh.le
he was making his observations, and
1 have not found any valid reason in
support of the Bill which he has
moved. He has only poiuted out cci-
tain administrative difficulties which
are of the making of the officers of
the Government, This i1s an old Act,
as old as 70 years, but during the last
20 years, we have found that the prin-
ciple and the policy underiying this
Act have been flagrantly abused by
the powers that be, and ther=fore, on
more than one oicasion, it has be-
come nccessary for (he Supreme
Court to bring the Government to the
right path, but the result has been
that when the Supreme Court has
given 1its decisions, this Governmeut
has misused the legislative powers of
1his House to amend the Act m such
a manner as to get over the lawful
interpretations of the Act put in LYy
the Supreme Court. It will be Tound
that the words “public purpose” were
so interpreted by the officers of the
Government in different States that
this House has to take seriously into
consideration what exactly the “pub-
lic purpose” was. Here is a Bill
which is trying to validate Acts wh:ch
are void ab initio. If we look into the
scheme of the Act, we find that 1t
lays down that there shal] be a noti-
fication under section 4, and then
when that notification is issued, the
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public ought to take into convidera-
tion that this land is wanted for a
specific purpose, The Minister in
charge said, because of g phased pro-
gramme, there is no clear picture,
and then he gives away his own case,
saying that therefore there is no spe-
cific public purpose for which that
notification is issued. Under these
circumstances, one would expect ile
Government and those who require
that this legislation should be passed,
that they will go imto specific recoms-
mendations and suggesltions and then
only the notification under section 4
will issue, Once the notification under
seclion 4 is issued, it has become
very difficult for the owner of the
land to enter into any transaction
anywhere, which means his funda-
mental right of disposing of his land
anvway he likes is completely cur=
tailed. But the stheme of the Act, a8
interpreted by the Supreme Court, is
very clear: that there shall be a noti-
fication, and on the notification there
shall be a report, and on that report
there shall be recommendation and
thercafter the final order or the dec-
laration, Here, the Mimster 18 com=
ing and ask'ng us that because 1t 18
a phased programmme and therefore
there has  got to  be more than
one report and more than one decla-
ration, let us validate them and et
us pass this Bill becuuse an ordinauce
has been passed.

I real'y want to question the very
intentions of this Bill. Is it not g fact
that the Government 1s trying 10
validate Acts which are gb initio
void? And I do not think .hat chis
amendment would give them the
result that they are wanting to have.

Then there is another point; the
Minister was saying as if all these
acquisitions of land are meant for pro-
jects which have a definite purpose.
1 want to refer to a very old case; the
Badrinarayan Temple has certain
lands In the city of Bombay, These
lands asre in the possession of the
Defence Department; they cre 30 fof
the Iast few years: I do not kmow
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whether it is from the first world war
or the second world war, The land
comprises as many as 17 acres They
&re only paying them some annual
rental, and the only use that has been
made of these 17 acres for the past
25 years and more is that a small
railway link passes through this land.
Beyond this, all the 17 acres are put
to no use and the Badrinarayan Tem-
ple is paid some rent on the basis of
some old prices. The very fact that
the notification under gection 4 makes
it incumbent that the owner of the
land wil] not get more compensation
than the price prevailing 8t the time
when the notification is issuc makes
it necessary for this House to take a
serious note of this matter.

There is another very recent case.
Across the island of Bombay , there is
another place cailed Uran in my
constituency where the defence de-
partment at one stage for their naval
depot acquired 1100 acres of land.
To the displaced persons compensa=
tion was paid, bug they were not look-
ed a’ter. Government did not care
to build houses for them or to give
aiternative service to them, though
Promises were made. As much ag 75
et cent of this land is today not used
for the purpose for which it was ac-
puired. From year to year it is be-
ing let ant to those old owners on &
renta) basis for cultivation. Yet, the
defence department has again come
forward for acquiring another 300
acreg of land adjoining the 1100 acres
for another branch of the defence de-
partment, When it was pointed out
to them that here is 800 acres of land
not being used and the other branch
of the defence department wantg to
have it, but the first branch does not
want to part with those 900 acreg of

How was the notification issued?
It is & funny picture, On the coast of
Uran, there are certain bungalows of
officers belonging to the defence de-
partment whn do not belong to that
place gt all. They do not work In
Uran; thev are serving some where
alse. They are excluded from the
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notification under section 4. But
other lands where the people have got
houses have ben notified. Before we
consider thig Bill seriously, 7 would
like to know whether the minister has
applied his mind to such problems at
all. He hag not cited even one case.
He does not cven know, I am afra‘d,
how many such cascs are pending for
how many years. Beyond paraphia-
sing the statement of objects and re-
sons, he has not given any details,
He should have really supplied infor-
mation to this House about how many
caseg are pending in how many Stia-
tcs and who is responsible for the de-
lay. To say an officer gese not know
how much of the land wil] be re-
quired is begging the question. It only
means that while issuing the notifica~
tion. neither the Government por the
persons who ask for the mcquistion are
clear in their minds. The Land Ac-
quustions Act is absolutely abused and
therefore the Supreme Court hag to
come down a heavey hand every time.

The minister was plcased tn tell us
that there wag no time-limit before
for those reports and declarations and
now there will be a time-limit, The
amendment about giving interesy at
6 percent is an alfter thought: it is
not before the House at this stage and
therefore, T would not like to consi-
der it. What is the intention of the
Government? Wag it the intention
of the framers of the Act in 1894 that
the owner of the land get the price
prevalling on the date when the noti-
flcation wag issued under section 47
If that was not the intention of the
farmers of the Art, Government
might well come up with a new Act
and not try to read somecthing which
dose not exist in the original Act,
Thig is really an absolute misuse of
the powerg that are there, esvecially
when lands are being acquired, it is
expected that additional compensa-
tion will be paid.

I gee from the notices of Billgy that
have been circulated, there is a Bill
by a certain hon. Member wherein
wants the prevailing land price to
paid—'prevailing’ meang at the

he
ba
time
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[Shri Dattatraya Kunte]
when fina] declaration comes and not

at the time when the notification is
issued under section 4

An hon. Member: It is a non-offi-
cial Bill,

Kunte: It is 2 non-
It it is a healthy sug-

I want to ask, does the Minister
know how many case; are there, I
am prepared to yield place to him in
case he is prepared to give some
caseg at least in respect of one State.
Last time when the Supreme Court
passed the judgment in the Kanpur
case it was found that "public pur-
pose” was something different from
what ig in the dictionary. Now we
find that the Act says, there ghall be
a notification, there shal] be a report
and there shall be a declaration. The
scheme is complete by itself. But to
imagine something which is not part
of the Act and to super-impose it

Act, ig really an injustice to the
owners of the land. Therefore, one

will again notify those lands. Nothing
would bave happened as it has hap-
pened in a number fo cases. I know,
for instance, when [ wag Cheirman of
the Housing Board, Bombay. Because
certain lands which were did
not include certain landgy which were
surrounded by the lands jncluded im
fresh notifications

of coming with such a legislation
because an ordinance was hurriedly
{ssued. rather wa expected the bhon
Minister . . .

2gr. Chairman: The hon. Member
should try to conclude now.
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Shri Dattatrays Kunte: Bir, thig is
an important Bill and complete dis-
cussion ought to be aliowad an this
matter,

Shri K. G. Deshmukh (Amravati):
But we have to finish within the time
allotted.

Shri Daitatraya Kunie: This Is a
very serious matter, ‘Land acqum-
tion i3 not & simple matter,

8hri K. G. Deshmukh: The hon.
Member ought to have persuaded the
Business Advisory Commitiee to give
mﬁma!m-tdn

Shri Dattatraya EKunte: When such
an important legislation iy being con-
sidered, if the Business Advisory
Committee did not wunderstand the
import of it it does not mean that
a Member should not have his full
say in the matter. The hon. Minister
sald that it Iy Government’s palicy
not to acquire agricu'tural Jlands.
Then why are lands in Uran being
acquired when bungalows are there.
le he prepared to give a promise that
people in this area will not be dis-
housed before alternative accommo-
dation is provided for them angd also
suitable serviceg are offered to them?
Otherwise, Sir, it will not ba correct
to pass such Bi'ls, While pasing
such Bills they make very laudable
declarations, but once they become
Acty and those Acts ate enforced
they forget those laudable declara-
tions. That has been the tale of the
past. I expected that in the drst
Session of the Fourth Lok Sabha that
tale would not be repeated, and not
having seen that I have the solemn
duty to oppose thig Bill with all my
strength,

Soms hon. Members rOse—
m-mmm.. .

An Hen. Member: Sir, 1 gave B
aname first,
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IW T wgt ¥ Wy vwrew § Ao

g e TN T e
gt otc sy fs =g W
W § 1 wiggy @ ug W fF
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wfaw & fag @ wfw  Mfeert
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gy sty vt wrar 4 & s
s af e e ok TREW AN
16 guTT OFy wfr e dw s &
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[ T wehve |

o€ 1 €7 T T Fararf oy fieeefy
@Y % fore & SIS w7 AT T X
I 9T @Y ¥ w2 Y I v w1 faar
waT FOC WX FANY AG Prar wr
WAAT 52 AT QFT FAHIA AT WHrop
# € IW F ¥ wilt aw wRAET N
wE ¥ 22 AT TFT W AT TR
ST r§ g waw & N Zawr e w§ €
® T 5070 THT WIT Ay a1y AAA
oY oft gf & 1 99 il qv /@A
ardt T IJw i wr wfew
I oA € I wwar § W AG
@ 7 qura foar @1 w9
FIATT H0 AL FIA0 E IE T 1 THATAT
&I ST R 1 oA gaAmT wE
v § T quren wgd § B oa@
g ot 1959 F X 1 qfcarw =T
wig?  oft agr o ¥ swfen
AT qg v | gy I W
! T gE | I B wgr o w oF
W & AT 8 TIX X T & fgaw
¥ et ag softa @1g Taz & faa o
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AT 9§ FAT wimfer  graaer
W1 8 997 N 3T WX Wy gf@r ®
o @t 99 ¥ A @AY 16 T7F T
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FET IR IT R AT 6 97
qr @ E9Y T WX FORIC IR &9 @

»s3
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foraey oy oY, WY sifere WY Sw®
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T @ o fe A7 o ¥ 3w ¥ @A
a1 FXA WTET ¥ YIRY TZR FS AT HY
FIN DAYy FrEETENS
A wreATT wR WA 4 1§ WTEAT
GIMERIE CeE i R R o A
6T T SWT T A | g TT THN WY
TETT 1Y WX €F aw fgeslt & wea<
AT 1 AT HHT K@ FFIC &
IHT 9T T g & W I W @
RE I NT @ sy gemaT
BrgdY AT §— F oY Ag A, Frw 9T
FAFA AN FIASYY &, SR XA
S AT R L, ITE AWT AN D Ay
auT WY FU, W W 617, WY
FARANT &7, 7 A 1959 F 97 1
IEMA 15 ¥o 20 To T ¥ q WHAA
o 2, ¥ 3T W X oF wIF,
A NH | A NTIC ¥ w@l Sy w
T W SN FA F weArEAr dav
Dl

feeet & e w1 ¥ w1 W
TETANT £ T Y, AT TF BT J2rgor
WTO® | AT wrgar g faeet
F AT § W E, € AT T AN
T 1908 ¥ FUT 9T WIT a4 I aTHT FT
ATH-BIT A7 FWT QT, I A741 6 drwr
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¥ WAy Ty, I W9 qw AT § )
afeT anere o gt difira w@r § Wi IEw
FTET FY TAT WY FTErT T QrETay
w7 foar nt &  wwr  artarael @
oA ot d o R U
ofgare & fad seTr qumr wgd §, O
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o 7 W, T, eI W g
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¥ g w1, SfEw AT HTH & T
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W= & nad §f o ¥ Y WY
fox ar &% §, wiE qg FARIE
weiwr § 9E TR €F 9T AT W,
W & I W % WY aT ITE & WEI
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& Twwi e o a@)

o wolt wrad ot §, IW§F ww
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ara R &R, AT aw & Folg §6 7
wx it ? faw v Wi St owTEY
vA g et rRE T m
are% qTe T g aifgd fe fewy
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% oy v feddx & v wuw
fgc o ® a7 TH T AFF 5 IAN
et T ¥ & 19T W | AW TERAE
w1 ag g1 §, oY WA I 99w 5
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[oft wwrTw watw]
oW gwit fear wr die v oA
W ST & vt ageT o fra T s @
¥ arx x@ fawr ¥ I¥ & sprfes gran
wr s ax aw foney oy WY o
£ =7 w1 wwdww fear mw ) oy
wRawA wta A N ave kA oEd
w feqr arg 1 wkidkz gAY W
st d fiv v ez v §, mieda
for w2@ §, e ot ¢ oy g o
rafior gz e arefer s wgeh §,
o ford masf iz g w@ wiw arffeor ®
o ¥ o feedt ¥ weme grafen
ATET WK WqTAF G ST X9
# grifie wxan § v wo g o S
wgeg fant =3 it tw faw w)
i} arE g ¥ ford fore mff w3 )

ot g wetw  (ang-faet) o
g e, faa ag & wte fw
weer # ugfas wowrwmar & &
ven e vs@ & M2 wgrguT §

there is no quorum in the House.

Br. Chatrman: Let the bell be
rung..... now there is quorum, The
hon. Member may continue his
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Wt we wfr we gur §, freeft &
og Je W & ot fewre 1 woftw
e} fegt w2 S dad, pimard
wdwd, srohe & P o f
wadiiz w1 yefre femr gwr wfer
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aew § fooagt fem TR ¥ g
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Qe forii G¥ W ¥ R
9 grkfE 56w Wt omR T
Wt ITwT RV el aw wg) fEar
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oft yew v wnww : wv iy
! W Mo www e ower &
WAL FIE Bfeke ©1 wefy orec Fvfer
W gl

ot gre mo frartr: (sivreniv)
=Tt faw & Sk € W 9w
feor &

off g wox W : 4y wTT A
W &1 A i €

Bhri Annawuhib Bhinde: I have
moved the Eill, I am here.

1831 hrs,
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Shri V. Erishmamoorthi (Cudda-
lore): Mr. Deputy-Speaker, Sir, I
rise to point out some of the techni-
cal difficulties which are likely to
arigse if we pass this Bill in its pre-
sent form. Therefore, I would sug-
gest that the Bill may be referred
t0 a Select Committee in order that
it may be improved upon and not
passed it very hasiily in this man-
ner,

This Bill has been brought for-
ward by the hon. Minister in order
1o obviate the difculties pointed
out by the Supreme Court in the
manner of notification, report and
determinatiot of the acquisition and
also in order to shor'en the period
for the notification under gection 4
and the declaration under 6 of the
Act,
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I would lke to state that we do
Tequire land for public purpose. We
are, therefore, not at all questioning
tha:. There should not be any obs-
tacle in the way of acquisition of
land for reasoable purposes at rea-
sonable prices and within a reaso-
nable time, But I have to pity the
land-owners of Madhya Pradesh
whose lands were notified in 1949
and who would be paid compensa-
tion only at the 1949 price. The Sup-
reme Court has nullified the notifi-
ca‘ion and has stated that it is un-
just to put ' these land-ownerg to
Josg because under the Act as it
=tands now, the owners of land in
Madhya Pradesh have to receive coma
pensation only at the price prevalent
in 1948. My appeal to the Govern-
ment as well as to you is this. Is it
just on our part to make the people
suffer in this manner? Then the Sup-
reme Court has decided it as unjust,
we should not try to cirumvent it by
again validating those provisions which
the Supreme Court has decided as
unjust in thie particular case my sum-
mission is that the owners of the land
have been deprived of the right to
own property and the right to get
just market value for the land,

Therefore. I would plead that the
hon. Minister may ecirculats 1he Bill
for elicitng public opinion thereon. or
have it referred 10 a Select Commit=
tee, Clause 4 of the Bill gcoky to
validate some of the provisions or
somé of the notificatinns which were
struck down by the Madhya Pradesh
High Court and upheld bv ‘the
Supreme Court also, It is not at all
correct. 1 represent a party which
is the ruling party in Madras, We
also find some obstacles in the way of
acquiring lands for public purposes.
But we hold the view that we chould
not be hasty in bringing forvard le=
gislation in this manner and we
should not give room for sach legisia=-
tion to be questioned again la the
Supreme Court.
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perty at or about the time of its

scquisition, it can be gaid that the

legislature has committed a fraud
on the power and therefore the
law is bad”.

Again they have stated:

“When the court says that a
particular legislation 1s colour-
able, it meany the regislature has
transgressed its legislative powers
ang in an overt or indirect manner
it adopts a device to qutstep the
hmits of its powers”.

My humble submission is that the
judgement given in the Vajravelu
Mudaliar case by the Supreme Court
clearly gives a loophole to impugn
section 4 of this provision. The hon.
Minister can very well say that the
Governmrent will have to face 0
many proceedings. As my hon. friend
suggested, it is open to Government
o notify afresh, We are not question-
ing the soverelgnty of Parliament or
denying the right of Government; it
is open to Government, both at the
Cetre and in the States, to noify
afresh and then proceed in the man-
ner suggested, but they should not
validate a thing which has been ad-
judged unjust by the Sureme Court.
So, in the Hght of that decision, this
section 4 clearly abridges or takes
away the fundamenta] rights guaran-
teed under the Constitution. Hence,
it must be referred +to the Select
Commitiee.

Secondly, in order to obviate diffi-
culties, he hag introduced s provision
in clause 3 to add the following
words:

“and different declarations may
be mede from time to time In
respect of different parcels. .."
There is also a Proviso:
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too long, and I have therefore given .

amendment that .the period should
be yeduced to one year and six
months respectively.

If my house is to be acquired by
the Government, I must get the
market value of the previous day.
If the Government want to acquire
a company, it pays the market va=-
lue of the shares on the previous day,
but if the Government wants to ac-
quire land it desires to pay compen-
sation at the rate prevailing on the
date of the preliminary notification,
not that prevailing on the date of the
final notification. Why? Today
a piece of land may cost Rs. 1,000 1a
one locality, and within one year it
may cost Rs. 10,000, Why should the
Government deprive the right of the
individua! guaranteed under the
Constitulion? That is my objection.
And the duration of time between the
preliminary and final notifications
should be shortened, in my submis-
sion, is it should not exceed more than
six months in any case.

The Minister should not be m
haste in proceeding with this Bill, be-
cause it will be challenged again in
the Supreme Court, and once a writ is
filed and a stay is granted it takes
another two or three years, So, it js not
going to solve the problem, to serve
the purpose the Minister hag in view.
So, we should not be hasty, We can
very well pass this legislation after
referring to the Select Committee, in
the next session. Nothing will hap-
pen. The ordinance is there, which
has got a life of another two or three
months. So, my submission is that the
Bill be referred to a Select Committee
in order to overcome the difficulties
pointed out by me and by other hon.
Members of the Opposition.
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Myr. Deputy-Speaker: Hs may
continue tomorrow..

19.0% hea

The Lok Sabha then gdjourmed #ll
Eleven of the Clock on
April 8, 1967/Chaitra 16, 1880 (Saka).
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